
CRL.A. No. 3 of 2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
04-03-2015  

 

 Mr. B.Bhattacharjee, learned Advocate, appears for the 

appellant.  

 Mr. ND Chullai, learned Sr. PP, assisted by Mr. 

R.Gurung, learned GA, represents the State respondents.  

 Learned counsel for the parties submit that the 

statements given under 161 CrPC which were furnished to 

learned Amicus Curiae being hand-written are not legible. Mr. 

ND Chullai, learned Sr. PP, states that his office will type the 

statements and supply the same to the Court as well as 

learned Amicus Curiae before the next date of listing.  

 List on 18-03-2015.   

 

 

JUDGE             CHIEF JUSTICE (ACTING)  

 

S.Rynjah 

  

 



PIL. No. 3 of 2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
04-03-2015  

 

 Mr. N.Syngkon, learned counsel appearing for the 

petitioner states that he is not ready to argue the case. He, 

thus,  prays for one week’s time to prepare and argue the case.  

He also wants to submit written arguments.  

Mr. SP Sharma, learned counsel appearing for 

respondent No, 9, prays for liberty to file affidavit before the 

next date of hearing.  

Mr. VGK Kynta, learned Sr. Advocate, appearing for 

respondent Nos. 6, 7, 8, 10, 11, 12 and 13 prays for and is 

permitted to withdraw the supplementary affidavit filed on 

behalf of the said respondents with liberty to file afresh one 

with correct averments.  

Learned counsel for parties are granted liberty to do the 

needful in terms of their prayers before the next date of 

hearing.  List on 18.03.2015. 

   

 

JUDGE             CHIEF JUSTICE (ACTING)  

 

S.Rynjah 

  

 



WP(C) . No. 80 of 2014 
 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

 
04-03-2015  

 

 Mr. R.Deb Nath, learned CGC, appears for the 

petitioners.  

 Mr. MF Qureshi, learned Advocate, represents the 

respondents. 

 On a request made by Mr. R.Deb Nath, learned CGC, the 

matter is adjourned for 2(two) weeks. List on 18-03-2015.  

 

 

JUDGE      CHIEF JUSTICE(ACTING)  

 

S.Rynjah 

  

 



WA No. 55 of 2014 
IN WP(C)No. 311 of 2013 

 
 

BEFORE  
THE HON’BLE MR. JUSTICE UMA NATH SINGH, 

 CHIEF JUSTICE (ACTING)  

THE HON’BLE MR. JUSTICE S.R. SEN 
 

04.03.2015 
 
 

Mr ND Chullai, learned senior counsel, appears for the 

appellants. 

No one is present for the respondent. 

In the interest of justice, this matter is adjourned for two 

weeks. 

 
 
 

                                                                                             
  JUDGE    CHIEF JUSTICE 
            (ACTING) 

 
  
dev 

 

 
 

 
 
 
 
 



WP(Crl)No. 17 of 2014 
 

 
BEFORE  

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING)  

THE HON’BLE MR. JUSTICE S.R. SEN 

 
04.03.2015 

 
 

Mr EB Sangma, learned counsel, appears for the petitioner. 

Mr S Sen Gupta, learned GA, represents the respondents. 

Learned counsel for the State respondents states that a bunch 

of similar cases (leading case being No. WP(Crl) 8 of 2014), has been 

directed to be listed after 15th March, 2015. It would thus be 

appropriate to list this case therewith on the date fixed therein.  We 

order accordingly. 

 
 
 

                                                                                             
  JUDGE    CHIEF JUSTICE 
            (ACTING) 

 
  

dev 
 

 
 

 
 
 
 
 


